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The Hom'ble Mr. A.K.Sinha, Member-3

The Hon'ble Mr.
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i T. Ubhether Reparters of 1local papers may be allowed

2

see the judgement?

To be referred to the Reporter or not? Y

Whether their Lordships wish to sec the fair copy
_nf the judgement?

‘ﬁ;,.uhhther to be circulated to all other Benches? D
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this application under Ssction 19 of the

;l*l

Central Administrotive Tribunal's lct ?*'arll*'
: |_..

' i ' ' (ﬁnnexure,ﬂ-1) and dated 3,10,1989 (urungly -E
; ;.i‘ - stated as 30.,10.19685), Rinnexure, A=2 aof o
.l fgit . i ' |
= B o, compilation Ne., 1 respectively uhereby the :
vy g, N
W cleim of the applicent in respect of his
Leave Travelling Cencezsien Bill feor R, 3,300/~ _

- . [ ]

besidez interest uas rejected by the resspondents
be quashed and the respondents be diracted
to meke payment of B, 6,650/~ (the amount of

L.T.C. claim+interest thereon ) =t N.S.C. rate.

" 2 The shcrt faets giving rise €o thas
'; {L applicatian are as Tcllous,:
|l ) h d
. Applicant had trovelled with his Family
r;- . | from Mauranipur to Trivendrum by Bus No, URY= 3

315 in the month of June, 1984 in respect of
which he had glaimed L.T.C, M. 3,300/= endy

arnd submitted his Bill to the taapﬁnﬂtnt

on 28,71584 within time supported by mlt&

documents, the detuils of which are ment
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tagether um.__ff rest an uarce ¢
the advance anount m" m rl‘.gm yas
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eppeal before the respondent HB.L Z,ﬁ )

with panel intersst., The appl nt pr 1

-_-l
y
Hig

Impugnsd order, Annexurg,A-2 dated E@tﬂgaq; R o

(urongly stated as 30.10.1989), rejected ﬁhw il

appsal, hence this application for ths ﬁbnﬂ!, ~

reliefs, o

i o The contention of the learned counsel faor

the applicant is that the claim of the applicant

. is bassd on valid grounds in-ds—much as he o=
H ] ——
actually travelled filed relevant documents in
~

proof thereof, but, still without assigning any
reason, the respondents have arbitrarily and
capricicusly with malafide intention rejectsed

the claim of the applicant.

&o The respondents appeared on notices and

filed Counter Affidavit repudiating the allegetio«

ns stating interalia that as per requiraments of
the provision of the Rules in this regerd tha =
applicant did not furnish correct infnrmitEQﬁll; 1
regarding journsy undertaken and, tharefore,

there was doubt as regirds journey untiwtiﬁgfﬁ ',.- '

and as 3uqh‘hia claim was rejscted.




and :eitumd on ﬂ.sﬂm w

-t-I-I—'

his Bill on 22.9.1584 lwawiﬁg_, ,i...‘; __
of special pernit No. 91 dated Hﬂgﬁé%ﬂdﬂhiﬂﬁiL

-l

ol 4

was valid up teo Juna, 1984 issued by“the ﬂm}-Jg}
Jhansi Por Bus- No. URY 315. It was Furt’nar “'.‘:'.;-'

suybmitted that the documents filed by tha agpl&

|_.
"J

1
{
! 'I

| f‘ : : in suppert of his claim were not attested by-thi
e | | i applicant and passsnger list duly verified by the
=g : R.T.0. was not attached and, as sueh the Bill was
dar 1 LR

returned on 15.11.1884 for supplying the cmmisions.
‘s The applicént again submitied his Bill on 9.1.1985 =

uith the statesment thHat thes Bus ocwner did not

supply the cepy sof pi;&lﬂ}&!'ﬁ list,

l ' | B 1t was submitted by the iesarnsd coupsel For
’ ' Wi ths respondents that sipce the requirements were
,Ir - :
: ¥ (f* not made good and ths prcof of journey waes

censidered tc be doubtful, enguiries wsre made ]

-+ From ST 0. Jhansi and one B.N.Ahirwar, 3.0.0,

l"uqJ JRansi in whose place the applicent wes said to
it r

have performed journey by the =aid Bus and since .
the R,T.0. refused to verify ths genuinsness and
the said 5.0.0, denisd te have give in.uritihg

his statement in this regard, but, verbly stale

G that he had travells by the said Bus, the'

of the applicant was rﬁjaﬁtad-unusgﬂgﬂ"ixgﬁ“f
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valid reascn the respondents hava rej

claim,

= The guestion for consideration is

the applicant is entitled toc the relisf cliiﬂiﬂl

N BN ) 9. It is to be noticed that admittedly the L

| v o applicant was paid advance of i, 2,660/~ for ?
L.T.C. tour from Mauranipur to Trivendrum from

L the block year 1982-84. The applicant travelled

| 2 by Cmni-Bus No. URY=315 in June, 1884 and rel urnsd

' cn 22.6.1984 and submitted his final Bill on

i 12.7.1984 which wes forwarded to the Fost Master
Jhansi vide letter Ne. E-12 L.T.C/B4/85 en
f' ! 28,7.,1984 for favour of varification,
</
! {, 10, Annexure-1 to the Rejoinder filed by the
)
‘ E&l | applicant is the photo copy of the receipt of ]
'y
Jr ‘ his EBill which, on perusal would show that his L
N | |
A

L.T.Co Bill was receivea on 20.7.1584 and it was

N
forwarded to Post fMaster Jhansi on 28.7. 1?8# ﬁnr“i-_

favour of verification and allowapce and funtmlgr g

£ TR di&pusal. This fect is also mentioned in Ann ._,lf N
TAeN p'sf“ ¥ '
".’

2 which is @ photo copy of the Sub Post Maste
dated 20.9.1984. Annexure, A-3 aﬂ’ &m "JF.

. e



1. .
facts which are not in ﬂﬁﬁﬂ#ﬂ, i‘.ﬁ ie ous Ly
clear that the applicant was 'Gin'ﬂﬁ ned _ \

advance on 31.5.1984 and the app].icmt afte -L-.l l

- performence of his journey from FMaurenipur ﬁuﬂ‘ .|f ,

ek

Trivendrum in the month of June, he returned .lﬂﬁ:_l *, ‘:

Ened ;E; - submitted his Bill on 12.7.1924.,

B | | 12. ° The fact that the applicant had travelled
s | . | from Maurapipur to irivendrum in the menth of

June, 1584 is borne out from the photo copy of

|

the certificete granted by the tramsport owner
1 of Bus No. URY=315 which is ﬂnnﬁxur;-1 to the
compilation No. 2, which on perusal would shou
* | that the owner of the transport namely Rasulan
- Begum had certified in uneguivocal term that thﬁ
applicant and his family had travelled by her
- < ( transport in the month of June, 1984 from Maurani-
iy | pur and tha‘Fact, applicant and his family reached
e Trivendrum on 18.6.1984 is proved by the fact that
S e the hotel ouner, where the applicant and his =
family had atayedﬂgiuen certificate to that effect
that they had stn;;; in the said hotel in roaom

No. 116 and this fact is borne out from Annexure-

as zlso CA-1 of the Counter filed by the res [
s , i
|

" 13, It is true that the m’ﬁirm:m_ }_ by th

transport owner uss dntad 5.4*% _ th

ne *”III

ester i ?@'ﬁ?f ,g:fw
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3 xum on me‘&n wmﬁ ﬁw‘
ty that he had travelled from M
drum in the month of 3ha@i33$§ﬁ alon

family,

. 3

”:: ;if 14, ln a consideration of thesec materiel ]
I =l é there cannot be any doubt that the applicant ﬂiﬂ a o
4 B _f1 his family did not travelled in bus No. URY=315 -
‘-o ' in the month of June, 1984 and they had gone to

Irivendrum where they had stayed in hotel in

MI | room No. 116 on 16.,6.,1984,. It is also clearly
| eastablished and prov.d besyond all shauow of doubt !
that ths applicant on his return from L.T.C. had
submitted his Bill to the nutherities concerned
a in time and that due tc certain correspondance
between the applicant and the respondents sesking

certain clarification there uas delay which was

3 e not due to the lnpﬁha§22the part of the applicant.
( The required informations were placed before the
Authorities concerned, i.e. respaondents,!whe took
-;1 . adverse decision against the applicant in-@s-much
'."f;_‘___ . as his L,T.C. Bill wss finally rejected vide

Annexure=1 and 2 of compilation No. 1.

.qu 15. The applicant,as it appears Prﬂﬂ'ﬁii
averments and the documents filed, had analﬂuiﬂ
_Hiﬁﬂ his L.l.C. claim



Ra;ﬁhtai Tm&&t ﬂm Fﬂgg
bears signature of the a;haﬂ

Receipt -of Bus Fare etc.

16. Where, therefore, the applicant had

1A | submitted slong with his Bill all that wvas

ff 4 }: required of him to produce as proof for the
Léﬂ.,!; journey undertaken by him for his L.TE5 ndvana%,
_ y
. 4he respondents should have considered and .
without expressing any doubt pass the Bill to %ha i:
-'Lw
prévisions of the Rules. <
17. Urder No. 56 UM Ne. F 31011/11/75-L=stt

(A) dated 6.3.1981 is a Government order regarding

& ) the determination of genuineness of claim regerd-

\{T ing L.T.C. lays = down & guideline for the ]
Controling Authority to decermine the gunuinﬁﬂ&&a

'
of the claim preferred by the Government employee.

T ¢ - Paragraph 4 of the said letter reads as follousi-=

“"As regards the satisfaction of the
cantrelling authority regarding the
genuineress of the claim in the absence
of cash receipts, the cnntfﬁiiiﬂg auther
ty can satisfy itself by uariftq
claim with reference to the e
wally produced by the Euwtwﬂ:w

.ﬂn ﬁmppﬁxﬁ q? his g&gﬁgg.,,, th
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nut ﬂﬁi&f’iﬂﬂ aﬁaﬂt ﬂm "" ..':
claim, it ia open to ruj@&k &

It is true that under the above qu
the Controlling Authority has got tc be satiuﬁ‘
as regards the genuineness of the claim :}ruﬁnnmﬁf ;l‘ o
by the Govi. employee and that satisfaction of ﬁﬂﬁ- iﬁ:i
Controlling Officer is kosubjectwsy catisfaction
off objective consideration and if the Controlling
Authority is still not satisfied about the genuine-
ness of the claim it is open to him to reject it

but,in my opinion, before soc doing, he must have to sl

assign reasons theraﬁfathgu cdoing.
P-p
e L

=t

19, It is an established principle of natural
justice that where an Administrative Authority

whether exercising execulive function or quasi
judicial function passing any order againat an employ-—
ee he should give sufficient - elear @nd explicit
reasons in support of his order. Un perusal of the
impugned orders Annexure A-1 dated 4,2,1986 and
Annexure A-=2 dated 3,10.9185 (urongly stated as -z
30.10,.1989), it uﬁ{?-be seen that the orders aze E
pithy and non-speaking ano s a-uul"g Qf;'bﬂﬁ in lﬁ“’

cannot be sustained in the eye of lauw,




why the evidence produced by 'Eﬁé' ' r‘”_
‘support of his claim For L.T.C. 8111 ,@.

e as doubtful, the inpugﬂaﬁ ordzrs nlﬂﬁﬁh

in the seye aof lauw,
21: In that view of the matter, the iupugﬁﬁﬁuﬂﬂif:f
orders cocntained in Annexurs A-1 and A=2 are

hereby set aside and the respondents are directed

to consider the matter of sanctioning the L.T.C

T,A, Bill submitted by the applicant cn 12.7.1584

vhich was foruarded tc the Post Master Jhansi on b
28.7.1984 for favour of varification of payment

and allowance and f:;thar disposzl etec. after

n due encuiry into the matter by assoccliating the
applicant and pass orders in accordance with law

within 2 peried of thre= manths from the date of

the receipt of this order., In the circumstances

X : there will be no order as tc cost.

Allﬁhﬂbgd Dated:2}). 4. 935
(jw)



